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No. 13—HLA of 20I3/58.—The Haryana Canal And Drainage
(Amendment) Bill, 2013, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bill No. 13—HLA of 2013

THE HARYANA CANAL AND DRAINAGE (AMENDMENT) BILL, 2013
A

BILL
further to amend the Haryana Canal and Drainage Act, 1974.

Be it enacted by the Legislature of the State of Haryana in the Sixty-
fourth Year of the Republic of India as follows :—

I. This Act may be called the Haryana Canal and Drainage shon iitie:
(Amendment) Act, 2013.

2. In section 2 of the Haryana Canal and Drainage Act, 1974 (hereinafter Amendment of
called the principal Act),— section 2 of

Haryana Act 29
(1) after clause (9), the following clause shall be inserted, namely:— of 1974.

"(9A) 'sewage' means effluent from any sewerage system
and includes sullage from open drainage;"; and
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(ii) afterclause (12), the following clause shall be inserted, namely:-

"(12A) 'trade effluent' includes any liquid, gaseous or solid
substance, which is discharged from any premises used
for earring out any industrial operation or process or
treatment and disposal system, other than domestic
sewage;".

3. In clause (b) of section 5 of the principal Act, the word "unlined" shall
be omitted.

4. In section 58 of the principal Act,—

(i) after clause (j). the following clause shall be inserted, namely:-

"(k) discharges any sewage or trade effluent into a Canal,";

(ii) for the existing para after clause (k), the following para shall be
substituted, namely:—

"shall, in respect of offences under clauses (a), (b), (c),
(g) and (k) above,be liable on conviction to a fine not exceeding
five thousand rupees or imprisonment not exceedingsix months
or both and in case of continuing offence/contravention, with
an additional fine which may extend to five hundred rupees for
every subsequent day. In respect of other offences, the offender
shall be liable on conviction to a fine not exceeding one
thousand rupees or imprisonment not exceedingone month, or
both.".
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STATEMENT OF OBJECTS AND REASONS

At present section 5 of the Haryana Canal & Drainage Act, 1974

empowers to prohibit installation of any tubewell by prescribing a distance from

the existing State tubewell, unlined irrigation channel & minor. The unlined

channels are protected by this act however, this provision is not applicable to

the lined channels. As majority of channels have been lined now, so it is

proposed to amend the act by prohibiting the existing distances for the lined

channels as well. The objective of this change is to control the damage of lined

as well as unlined channels by not allowing the installation of tubewells within

a specified' distance from these channels/State tubewells. Accordingly. section

5(b) of Haryana Canal & Drainage Act, 1974 needs to be amended.

The section 58 of Haryana Canal & Drainage Act, 1974 deals with

various offences/penalties regarding obstruction of flow of water & damage to

canal system etc. in order to check the pollution of water bodies by industrial

effluent and domestic wastes, this section 58 is proposed to be strengthened by

introducing a new clause (K) by making discharge of sewage/trade effluent into

canal as an offence, to save the environment. The objective of this amendment is

to protect water bodies and to provide clean & safe water at the tail end. Further,

it has been felt that existing penalties are not sufficient and do not act as strong

deterrent for smooth & safe running of water in the channel & distributary. It is

therefore, proposed to increase the fine to avoid the pollution of water bodies.

Accordingly, sections 2 & 58 of Haryana Canal & Drainage Act, 1974 needs to

be amended.

HARMOHINDER SINGH CHATTHA,

Irrigation Minister, Haryana.

Chandigarh :

The Oth September, 2013.

SUM1T KUMAR,

Secretary.
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